)

SAMEER VERSUS STATE

FIR No. - 2382019
PS - Neb Sarai,
Ufsec. - 376/506 [PC

28.05.2020

present - Sh. R.K.Gurjar, AddLPP for the State present.
through video con ferencing.
icant/accused.

Sh.Rajesh Kumar Singh. counsel for appli

d on behalf of the applicant/

This is 2* application file
nder Section 439 Cr.P.C.

~accused for grant ol re gular bail u

In view of the directions issued by the Hon'ble High
urt of Delhi dated 24.09.2019, issue notice to the prosecutrix

th a direction that 10 shall make arrangement for the
utrix either in person or through video

:W KUMAR SINGH)
TONAL SESSIONS JUDGE/

S0dlirned wiLrn ditio



OM SHIVA @ KALU VERSUS STATE @

FIR No. - 364/2008
PS - Sangam Vihar,
Ufsec. - 302/216/34 IPC

28.05.2020

Present - Sh. R.K.Gurjar, AddLPP for the State present
through video conferencing.

Sh.Nitin Rai Sharma, counsel for applicant/accused.

3'_::-' is an application filed on behalf of the applicant/
§ for grant of interim bail under Section 439 Cr.P.C.

""':','""'---:,-n_a.'- heard through video conferencing via Cisco Webe

| request of the learned counsel for the applicant/ accused,

o file some affidavits.

st, put up for further proceedings on 30.05.2020.

m V KUMAR SINGH)
DITIONAL SESSIONS JUDGE/
DISTRICT/SAKET COURTS
8) Y)/28.05.2020

Scanned with CamS



HITESH SHARMA & ORS. VERSUS STATE @

FIR No. -339/2017
PS5 - Sangam Vihar,
Ulsec. - 323/342/363/376/ 170 IPC & 6 POCSO Act.

Present-  Sh. R.K.Gurjar, AddLPP for the State present
{through video conferencing.

Sh.Karuna Nidhar, LAC for applicantsfaccused.

i been h h video ing via Cisco Webex.

This is 3" application filed on behalf of the applicant/
T I::_.:I of bail under Section 439 Cr.P.C.

[T E

Reply not received.

f[[,u view of the directions issued by the Hon'ble High

 Delhi dated 24.09.2019, issue notice (0 the prosecutrix

O with a direction that 10 shall make arrangement for the
the proseculrix either in person or through video

:lll ..-.. 45 -.r

ONAL SESSIONS JUDGE/
DISTRICT/SAKET COURTS
(ON DUTY)/28.05.2020

Scanned with CamS



SUSHIL KUMAR VERSUS STATE

. 308/34 IPC

Sh. R.K.Gurjar, AddL.PP for the State present
through video conferencing.
iﬁﬁ.ﬂdﬂjpal Choudhary, counsel for applicant/accused.

video conferencing via Cisco Weh

‘This is an application filed on behalf of the applicant/
r grant of anticipatory bail under Section 438 Cr.P.C.

Scanned with CamS



JAISINGH @ JACKY VERSUS STATE

FIR No. - 53/2020 @

PS - Sangam Vihar.
Ufsec. - 308/34 TPC

28.05.2020
Present-  Sh. R.K.Gurjar, Addl.PP for the State present

through video conferencing.
Sh.Jai Singh, counsel for applicant/accused.

Matter has been heard through video conferencing via Cisco Webex,
is an application filed on behalf of the applicant/
or grant of anticipatory bail under Section 438 Cr.P.C. '

- _-. I:LI - .'-. B
kepl ¥ _,TE‘.EEI"!"EJd.

, e to the 10 to file copy of MLC and mention
aiur r'“.. ,, s been discharged from the hospital or not for

.

or ||-1i' r |:| -lll all ﬁ.ﬂﬁjﬂiﬂ

A

V KUMAR SINGH)
AL SESSIONS JUDGE/
RICT/SAKET COURTS
Y)/28.05.2020

Scanned with CamS



RAHUL GUPTA VERSUS STATE @

FIR No. - 0074/2020
. Sangam Vihar.
Uksec. - 3637376 [PC & 6 POCSO Act.

28.05.2020
Present - Sh. R.K Gurjar, Addl.PP for the State present
' through video conferencing.
10/MWS1 Kamlesh Meena along with prosecutrix/ complainant
present in person through video con ferencing.
Sh Sanjay Sharma, counsel for applicant/accused.

LR | (Tahy LILL T ard thiy oly viden conterencing

This is an application filed on behalf of the applicant/ accused for
srant of bail under Section 439 Cr.P.C.

AL r

Reply received.
|t is submitted by the Addl. PP for the state under instructions

Scanned with CamS



ANKIT @ GOLU VERSUS STATE @

FIR No. -471/16
PS - Ambedkar Nagar,
Ufsec. - EEﬁﬁﬂﬂIﬂ‘!I 1208 IPC

28.05.2020

Present- S R:K.Gurjar, AddLPP for the State present

| through video conferencing.

Sh.Hemant Sharma, counsel for applicant/accused.

This is an application filed on behalf of the applicant/
ed for grant of interim bail under Section 439 Cr.P.C.

Iment of the accused, if any, for adjourned date.

;_; er consideration on ni.m%
(SANJEEV KUMAR SINGH)

ADDITIONAL SESSIONS JUDGE/
SOUTH DISTRICT/SAKET COURTS

(ON DUTY)/28.05.2020

dannea witn Laimos
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AJEET DEVNATH VERSUS STATE

FIR No. - 83/2020
PS - Sangam Vihar,
Ulsec. - 326/3541/506 [PC

28.05.2020

Present - Sh. R.K.Gurjar, Addl.PP for the State present
through video conferencing.

Sh.Girish Kumar, counsel for applicant/accused.

Vlatter has bee ng via Cisep Webex
Reply received.

It is submitted by the counsel for the applicant/ accused that

dwﬂ% covered within the guidelines issued by the Hon'ble
f Delhi vide minutes of the meetings dated 18.05.2020.

~dingly, issue notice to the 10 regarding previous

coused 1or ﬂﬂ i““]:!!ﬂ date. Notice be also issued

il Superintendent regarding Certificate ol Good

e .:'_::’?_fi_fqr.l adjourned date.

=

- consideration on 01.06.2020.

SAKET COURTS
" ) ﬂﬁﬂﬂ!ﬂ
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